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, only necesssry that they should be made

| interim order, we direct the U.,P.S.C, to

Heard Petitioner's counsel and
Mr, Akshya Kumar Mishra for the Responden

who objects to the publication of resultg

Admittedly, the preliminary
examination were over as far back as

on 26.,6,1994, By an interim order,

publication of results of the preliminay

examination was prohibited by this
Tribunagl, As the petitioner will have
to appear for the final examination if
they are otherwigse qualified even after

Passing in the preliminary test, it is

aware of the results of the preliminary

examination, That being so vacating the

publish the results of the prelimina y
examination with regard to the petitioner
withdm 10 days from the date of receipt

of a copy of this order, Hand over a copy
of this order to learned munsel forboth

sides, Mr, Akshya Ku, Mishra shall intimd

is disposed of accordingly, S
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to the UPSC accordingly forthwith, Applicgtion
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